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THE BUDGET (GENERAL) 1980-81 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA); Sir, I beg to lay 
on the Table a statement (in English and 
Hindi) of the estimated receipts and 
expenditure of the Government of India for 
the year 1980-81. 

SUPPLEMENTARY   DEMANDS   FOR 
GRANTS (GENERAL)  1979-80 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA); Sir, I also lay on 
the Table a statement (in English and Hindi) 
showing the Supplementary Demands for 
Grants (General)  for the year 1979-80. 

CALLING  ATTENTION  TO  A MATTER  
OF URGENT PUBLIC IMPORTANCE 

Atrocities committed against persons 
belonging to Scheduled Castes and 

Backward Classes with particular reference 
to the recent incidents in Narainpur.  

parasbigha  and Pipra—contd. 
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"The State shall promote with special care 
the educational and economic interests of the 
weaker sections of the people, and, in 
particular, of the Scheduled Castes and the 
Scheduled Tribes, and shall protect them 
from social injustice and all forms of 
exploitation." 



265 Calling Attention        [ 11   MAR.   1980 ] to a matter of 266 
urgent public importance 

 



267 Colling Attention        [ RAJYA  SABHA ] to a matter of 268 
urgent public importance 

 



269 Calling Attention        [11  MAR.   1980] to a matter of 270 
urgent public importance 

 



271 Calling Attention        [RAJYA  SABHA] to a matter of 272 
urgent public importance  

 

"It is necessary to review the arms 
licences granted in that state and cancel all 
licences in areas where   atrocities   have   
taken   place 
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or the potential for atrocities exists. 
Simultaneously, areas notorious for illegal 
manufacture of arms should be combed and 
this source of supply for committing 
atrocities completely eliminated." 

 
I will read it. "Areas where atrocities have 
taken place, areas where there is potential for 
atrocities and areas notorious for illegal arms 
should be taken up as top-priority areas for 
immediate implementation of the land ceiling 
Act and other land reforms measures. 
Identification release and rehabilitation of 
bonded labourers, developmental schemes for 
strengthening the socio-economic condition of 
the Scheduled Castes and public works 
schemes to afford them alternative and 
additional employment opportunities—these 
measures will help strengthen the victims and 
potential victims of atrocities and reduce the 
capability of perpetrators and potential 
perpetrators of atrocities for engaging 
musclemen and mobilising arms." 

 
PROF. SOURENDRA BHATTA-

CHARJEE (West Bengal): Mr. Vice-
Chairman, I am reminded of a historical 
analogy. It may be nut in a different language. 
The more we shed tears for the Scheduled 
Castes and Scheduled Tribes people, the more 
of them are murdered. That has been perhaps 
the tradition of this ancient country  of ours. 

Here, no amount of cruelty, no amount of 
butchery or no amount of torture on these 
sections of the people is unprecedented, I 
should say. Every time we say when any such 
thing is reported that our heads hang 1199 
RS—11. 

in shame. But this shame is repeated again and 
again. What for? Perhaps if we are serious 
about it, that has to be done into seriously and 
sincerely. It has been said that this side or that 
side is trying to use this issue politically. Let 
the ruling party and also those sitting in the 
opposition make an introspection whether any 
of them has refrained from utilising the issue 
of Scheduled Castes of Scheduled Tribes 
politically. Did those who are now on the 
Treasury Benches ever refrain from it during 
the last-two and a half years? Was it out of 
genuine concern for the Scheduled Castes and 
Scheduled Tribes? By quoting comparative 
figures Mr. Mak-wana tried to explain it away. 
I do not know on what provocation he quoted 
the figures. Eight thousand or six thousand 
may be less than 10,000 or 13,000. But are not 
these figures considerable? What happened in 
1975 and 1976, during the emergency? These 
happened during that period when the 
administration was supposed to be very strict, 
vigilant and perfect. I came across a report 
that in the Jui village in Bhiwani district of 
Haryana, people belonging to Scheduled 
Castes and Scheduled Tribes and Harijans are 
living in perpetual fear 0f their lives and 112 
Pardhis of Dhok; in Marathwada have been 
killed and the rest including a baby of 18 
months were injured seriously. This has been 
happening in different parts of our country. 
Perhaps we could claim West Bengal. Kerala 
or for that matter Tripura as exceptions where 
instead of caste war perhaps class struggle has 
been the order of the day. There the rights of 
the share-cropper and the right9 of the landless 
agricultural labourers have been protected, not 
by mere legislation, ^buti through economic 
movements consistently carried out. Now, this 
question arises: Mr. Mak-wana has read out 
the directives that have been given to 
implement the land reforms and to free the 
bonded labourers. Now, such( I mean, well-
meaning directives have never been lacking \n 
our  country.   Our country 



 

[Prof.  Souieadra Bhattacharjee] is not 
lacking in good laws, What our country is 
lacking in is the determined implementation.    
Rather our   laws are   not   enforced   with  the  
intention professed in the preamble to the laws. 
The fact haa been recognised that if the  land  
reform3 have to  be implemented, they must be 
backed   by    a movement of the peasants in    
whose interest the reforms have to be carried out.   
If the landless labour, if the agricultural labour,   
if  the  poor  peasants, cannot be organised, than, 
Sir, the  land  reforms  will  remain   a  far cry.   
Because of what?   We have seen in all these 
instances, whether it ia at Parasbigha or at Pipra 
or at Dohiya, the     administrative     personnel,      
the police   including   the   constables,   the 
officers, act on caste lines only where , the   
division   is   no   caste   lines.    My question   to   
the   Minister    would   be whether the 
Government has taken into   account  this   
aspect,   that  is,   they have formulated  some  
punitive  form of action in order to put a stop to 
this caste-oriented functioning of the members   
in   the   law-and-order-enforcing machinery  
and  in  the  administration and the personnel in  
charge of land reforms.   This has been a bane of 
our administrative  system,    our    govern-
mental   system,   and   this  is    a   fact Which   
cannot  be   gainsaid  and   it   is because  0f  this  
that  a  demand     has arisen in times of 
communal riots that in the police department in 
the PAC, in the CRP, there should be a commu-
nal ratio, there should be a ratio on caste lines.    
This is the sure way of dividing the country and 
keeping the country     divided       permanently.      
I should say from the   history of these cases that 
a feeling has arisen in me that there are vested 
interests to keep these Scheduled Caste people 
detached from the mainstream of the population.     
They   are     accommodated   In separate     
habitat     which     cannot  be reached   or  
touched  by    persons  belonging  to  the   so-
called     high-caste people who,  in  some cases, 
represent the  vested  interest,  not    all, but     a 
selected portion of them.    In fact we who 
oppose apartheid, have practising 

apartheid in this case. I would like to know 
whether this is going t0 be put an end to. My 
feeltng is that there L a vested interest in 
maintaining these cases distinctions in 
perpetuity this distinction, this nomenclature, 
which is an expression of pity and which is not 
an expression 0i equality or equal rights. We 
are maintaining an ancient society in a 
forward-looking country where 
industrialisation is taking place side by side. 
This ancient society based on the old caste 
system preached by Manu is being maintained 
at all costs in order to perpetuate the 
exploitation both in the agrarian and the 
industrial fields. If we do not attack it at the 
base itself, if we perpetuate this social struc-
ture, if we do not modernise the society, even 
if an effort is not made, then, Sir, shedding of 
tears for the Scheduled Caste and the 
Scheduled Tribe people won't solve this prob-
lem. This fact has to be recognised and my 
question to the Minister of State for Home 
Affairs would be whether, contrary t0 the 
record of his party up till n°w, at this juncture, 
his Government would be prepared to accept 
this basic thing and take corrective steps to 
remedy the situation. Otherwise, there is n0 
solution to this orgy of caste wars which 
ultimately lead to the complete disintegration 
of the country. 

SHRI YOGENDRA MAKWANA: Mr. 
Vice-Chairman, Sir, I entirely agree with the 
hon. Member. But, unfortunately, the society 
in this country is caste-oriented and. therefore, 
we have to take the caste into consideration. 
Therefore, in the flaw and order and 
administrative machineries also if there are 
people from these classes, then the task will be 
less difficult. So far as the land labourers are 
concerned, he has rightly, pointed out that only 
laws will not serve the purpose. Unless we 
organise them, and organise the labour force, 
to enforce their rights, the land legislation 
cannot be implemented in the rural centres. I 
appreciate the suggestions which he has given. 
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